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UTTAR PRADESH SARKAR
SANSADIYA KARYA ANUBHAG-1

No. 538/XC-S-1-20-57S-2020
Dated Lucknow, September 18, 2020

NOTIFICATION
MISCELLANEOUS

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the "Uttar Pradesh Sarkari Sampatti
(Prabandh Aur Nistaaran) Vidheyak, 2020" introduced in the Uttar Pradesh Legislative Assembly on
August 22, 2020.

THE UTTAR PRADESH GOVERNMENT PROPERTY (MANAGEMENT AND
DISPOSAL) BILL, 2020

A
BILL

A Bill to manage and dispose of government properties in view of the
circumstances arising out of repeal of the Government Grants Act, 1895.
IT Is HEREBY enacted in the Seventy First year of the Republic of India as
follows: -
Short Title and 1. (1) This Act may be called the Uttar Pradesh Government Property
extent (Management and Disposal) Act, 2020.
(2) It shall extend all over the State of Uttar Pradesh.

252 RPH (Management and Disposal) (Sansadiya) 2020 Data 4e



IR TS SRR Toie, 21 RIdwR, 2020

2. In this Act unless the context otherwise requires: -

(1) ‘Government property’ means each property which is vested, acquired
or managed or owned in any way by the State Government, which may be of
the following types: -

(i) at the time of Independence of the country, the lands and other
properties owned by the State Government, in this, the land managed under
the Land Reform Commissioner, Nazul land (rural and urban), the land
under the management of the District Magistrate or local bodies, forest or
land under the management of other departments. Civil and soil land in
mountainous region.

(i1) land vested in the State Government as a result of the spread of Uttar
Pradesh Zamindari Abolition Act, 1950.

(iii) land vested in the State Government under the Uttar Pradesh
Maximum Holding Limitation Imposition Act, 1960.

(iv) land acquired by the Government under any law relating to land
acquisition.

(v) land, buildings or properties owned or managed by the Government
under any specific law.

(2) Collector means the Collector of the district.

(3) Board means the Uttar Pradesh Revenue Board.

(4) Government means the Government of Uttar Pradesh.

(5) Lease means to the arrangement of the lease mentioned in this Act.

(6) Prescribed Authority means an officer appointed by the State
Government for the purposes of this Act.

(7) Nazul means such land, building or property as defined in the Nazul
Manual.

3. Legality, illegality or result of any work done under the Government Grant
Act,1895 or procedure carried out in relation to right, ownership or liability or any debt,
demand, liability or compensation in any form or work or thing done earlier shall be
continued as if this Act has not been passed.

4. Nothing in the Transfer of Property Act, 1882, applied by the Government or
on behalf of the Government, whichever is, in favour of any grant made before it or
after it or any transfer of land or any interest therein will not be or will never be
considered applicable and every such grant and transfer will be made in such a way as
if the Transfer of Property Act, 1882 has not been passed.

5. Any provision contained in the Uttar Pradesh Tenancy Act, 1939 or Agra
Tenancy Act, 1926 or Uttar Pradesh Zamindari Abolition and Land Management Act,
1950 or Uttar Pradesh Revenue Code Act, 2006 shall not affect and shall not ever been
treated as effective to any right created, granted or conferred by the Government or on
the behalf of the Government in favour of any person by the lease of land, before or
after the passing of this Act.

6. The State Government may manage the government property for the
following purposes: -

(1) For the use of the Government :— Government property held by the
Government or any of its departments for government office or Government use or
future use can be reserved. Inter -departmental transfer of land/property held by any
department of the Government can be done with the permission of the State
Government.
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(2) By lease for public purpose: - Government land / property held by the
Government or any of its departments may be leased to State or Central Government
Departments, Public Sector Undertakings, Corporations for creation of public purpose
or infrastructure facilities, but while granting the lease, it will be ensured that such a
lease generates employment in large public interest or in abundance.

(3) Allotment of land to local bodies and authorities: - After meeting the
current needs of the State Government and reserved for future prospects, the land can
be given on lease or allotment to local bodies as required. If the land still remains, the
State Government may lease or allot the land to local development authorities, if it so
desires.

(4) On the expiry of the period of any government lease / grant / allotment
made under the Government Grant Act, 1895 or any other Act or Rules, prior to this
Act or its enactment, the new management of such land or property by the State
Government, shall be in accordance with restrictions as may be prescribed.

(5) The State Government, if renews the lease or allotment of such land or
property in violation of the terms of the lease or allotment of any government land
issued under this Act or the Government Grants Act, 1895 or any other Act or Rule.
Management may do so with such conditions and restrictions as may be prescribed.

7. Under this Act, the lease or allotment issued by any department of the
Government to any other department, corporation or undertaking or local body or
development authority for public purposes shall be governed by such terms and
conditions as may be prescribed by the State Government from time to time.

8. (1) The lease or allotment issued by any department of the government to
any other department, corporation or undertaking or local body or development
authority for public purpose under this Act shall be governed by such terms and
conditions as may be prescribed by the Government from time to time.

(2) In respect of the lease or allotment issued under sub-section (1), the
further management and transparent disposal thereof will be done according to their
Rules made by the receiving department.

9. All actions to remove illegal possession from Government land shall be
according to the arrangement given in the respective departmental Acts / Rules of the
State Government. If there is no departmental Act / Rule, then the process of removal
of possession will be the same as prescribed in the Government Assets (Eviction of
Unauthorized Occupants) Act, 1971.

10. The lease or allotment of any government land allotted under this Act or
the Government Grant Act, 1895 or any other Act or Rule, shall be deemed to be
automatically cancelled at the end of the period of allotment. In violation of the terms
of the lease or allotment or for any other reason, the State Government or any officer
appointed by it for this purpose may cancel the lease by such procedure as may be
prescribed.

11. At the end of the lease term of any government land issued under this Act
or Government Grants Act, 1895, or any other Act or Rules, if the lease holder
violates the terms of the lease or allotment or after cancellation due to any other
reason, the State Government or an officer appointed by it for this work may take the
leased land /property in his possession and may hand it over to such person for such
interim period as may be authorized by the State Government or an officer appointed
for this work under his control and direction.

12. Under this Act, any order or instruction issued by a Prescribed Authority
under the Rules made by the State Government or any of its department may be
amended, changed or repealed with the permission of the State Government.
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13. The State Government may issue directions by notification for the
implementation of the provisions and purposes of this Act and the Rules made there
under.

14. (1) No officer or servant of the State Government shall be liable for any
civil or criminal proceedings in respect of any act done or purported to be done under
this Act, if the act was done in good faith and in the course of execution of the duties or
the discharge of functions imposed by or under this act.

(2) No suit or other proceeding shall lie against the Government for any damage
caused or likely to be caused or any injury suffered or likely to be suffered by virtue of
any provisions of this Act or by anything done or intended to be done in good faith in
pursuance of the provisions of the Act or any Rules made thereunder.

(3) No suit or other proceeding shall lie against the Government for any damage
done or arising as a result of the provisions of this Act or for anything done in good faith
in pursuance of the provisions of this Act or the Rules made there under.

15. (1) The State Government, for the purpose of removing any difficulty,
specifically notified in relation to the transition of the provisions of this Act from the
provisions of the Government Grant Act, 1895 repealed by the Repealing and
Amending (Second) Act, 2017 (Act no. 4 of 2018), may direct that the provisions of this
Act in such period as specified in the orders subject to such adaptations whether they are
in the form of modifications, additions or omissions, which it deems necessary, shall be
effective provided that no such order will be made after two years from the date of
commencement of this Act.

(2) Every order made under sub-section (1) shall be placed before both the
Houses of the State Legislature as soon as possible after it is passed.

(3) An order under sub-section (1) shall not be objected to in any court on the
ground that any difficulty specified in the said sub-section did not exist or was required
to be removed.

16. The State Government may, by notification, make rules to carry out the
provisions of this Act.

STATEMENT OF OBJECTS AND REASONS
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Due to the repeal of the Government Grants Act, 1895, there is no law for the management and
disposal of Government property in the State of Uttar Pradesh. Therefore, it has been decided to make a
law for the management and disposal of the land and properties vested, acquired or received in any other

manner by the State Government.

The Uttar Pradesh Government Property (Management and Disposal) Bill, 2020 is introduced

accordingly.

YOGI ADITYANATH,
Mukhya Mantri.

By order,
J. P. SINGH-II,
Pramukh Sachiv.
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